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OFFICE OF THE COMMISSIONER EXCISE, ENTERTAINMENT & LUXURY TAX
GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
L- BLOCK, VIKAS BHAWAN, NEW DELHI

F.No.F-1/Ex/IMFL/2020-21/ Lt @? Dated: 27.07.2021

To,
The Deputy Secretary (Question Branch)
Delhi Vidhan Sabha Secretariat,
Govt. of NCT of Delhi
Old Secretariat, Delhi-54.

Sub: Reply with respect to Un-starred Question No.156 raised by Sh. Vishesh
Ravi.

Sir,
Please refer to your letter No. F.No.11(B-1)/VI/2015—20/ Question/6068 dated

22/07/2021 on the subject cited above. I am to enclose herewith reply of.the above
mentioned question.

This issues with the prior approval of the Competent Authority. Lt

Assistant Commissioner (PQ)
Encl: As above
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IAS
Commissioner Excise
Entt. & Luxury Tax
Govt. of NCT of Delhi
Vikas Bhawan, New Delhi-2




< Q GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
'y O/O THE COMMISSIONER OF EXCISE, ENTT. & LUXURY TAX

/

L- BLOCK , VIKAS BHAWAN, NEW DELHI

F-No.L-6/L-7/Misc./EX/IMFL/2020-21/ )

Date: D ¢ ) U?ﬁ)& G )/)
To

Sh. Vishesh Ravi

Hon'ble MLA, Karol Bagh Constituency
1-16/542, Military Road, Bapa Nagar
Karol Bagh, New Delhi-110005

Sub: Regarding relocation and cancellation of license application of liquor shops
in Arya Samaj Road

Respected Sir,

This is in reference to'your letter on the subject mentioned above, | am directed to
inform this department has not renewed the license of any Departmental Store(L-12) situated in

Arya Samaj Road for the year 2020-21 onward.

Further, the L-7 JiCehse of M/s Shyamli Chandel situated at shop No. 5419, Arya Samaj

Road, Karol Bagh, New Delhi was issued in conformity with Rule 51 of Delhi Excise Rules,

2010.
This issues with the prior approval of Competent Authority.
Yours faithfully,

b
h’/ @"‘é}%ﬁf’! .

Asstt. Commissioner (IMFL)
Excise Department, GNCT of Delhi




